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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 30, 2010/Agrahayana 9, 1932(Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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11.0 % hrs.

At this stage, Shri Dilipkumar Mansukhlal Gandhi, Shri Shailendra Kumar and
some other hon. Members came and stood on the floor near the Table.

. (e
Y WEGAT © U 281.- 30 B, AR

. (r)
JeWET FRIGHT : 3T [ HRTA AId HIFAT|

... (qEr)

MADAM SPEAKER: Nothing would go on record.
(Interruptions) ..."

MADAM SPEAKER: Put it down.

... (Interruptions)
JETE HEIGAT : 3T Ge S8y

.. (@)
3Jrezel WG ¢ MY TS Fe Aoy |

... ()

MADAM SPEAKER: Please go back to your seats.
... (Interruptions)

MADAM SPEAKER: Please go back to your seats. Let the House run.
... (Interruptions)

L HEISAT : 3T AYH-370 W W Sy |

... (@agm)

* Not recorded.
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MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.
11.02 hrs
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hrs.
The Lok Sabha reassembled at Twelve of the Clock.
(Mr. Deputy Speaker in the Chair)

12.04 V4 hrs.

At this stage, Shri C.R. Patil, Shri Shailendra Kumar and some other hon.
Members came and stood on the floor near the Table.

.... (Interruptions)
MR. DEPUTY-SPEAKER: Papers to be laid on the Table of the House.
12.0 % hrs.
PAPERS LAID ON THE TABLE
THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF NORTH
EASTERN REGION (SHRI B.K. HANDIQUE): Sir, I beg
to lay on the Table a copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) (1) Review by the Government of the working of the Mineral Exploration
Corporation Limited, Nagpur, for the year 2009-2010.

(1))  Annual Report of the Mineral Exploration Corporation Limited, Nagpur, for the
year 2009-2010, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library, See No. LT 3425/15/10)
(2) (1) Review by the Government of the working of the National Aluminum
Company Limited, Bhubaneswar, for the year 2009-2010.

(1)  Annual Report of the National Aluminum Company Limited, Bhubaneswar, for
the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3426/15/10)
(3) (i) Review by the Government of the working of the Hindustan Copper Limited,
Kolkata, for the year 2009-2010.
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(i1)) Annual Report of the Hindustan Copper Limited, Kolkata, for the year 2009-
2010, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.
(Placed in Library, See No. LT 3427/15/10)
(4) (1) Review by the Government of the working of the Bharat Gold Mines Limited,
Kolar Gold Field, for the year 2009-2010.
(i1) Annual Report of the Bharat Gold Mines Limited, Kolar Gold Field, for the
year 2009-2010, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3428/15/10)

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI DINSHA PATEL): Sir, I beg to lay on the
Table:-
(1) A copy of the Notification No. S.O. 2231(E) (Hindi and English versions)
published in Gazette of India dated 13" September, 2010, reconstituting the
National Khadi and Village Industries Board consisting of a Chairman and fifty
other Members, mentioned therein, with term of appointment for a fixed term
subject to a maximum period of three years from the date of publication of this
notification, under Section 28 of the Khadi and Village Industries Commission Act,
1956.
(Placed in Library, See No. LT 3429/15/10)
(2) (1) A copy of the Annual Report (Hindi and English versions) of the Khadi and
Village Industries Commission, Mumbai, for the year 2009-2010.
(1) A copy of the Annual Accounts (Hindi and English versions) of the Khadi and
Village Industries Commission, Mumbai, for the year 2009-2010, together with
Audit Report thereon.
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3)
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(ii1)) Statement regarding Review (Hindi and English versions) by the Government of

(i)

the working of the Khadi and Village Industries Commission, Mumbai, for the
year 2009-2010.

(Placed in Library, See No. LT 3430/15/10)
A copy of the Annual Report (Hindi and English versions) of the National
Institute for Micro, Small and Medium Enterprises (formerly National Institute
of Small Industry Extension Training), Hyderabad, for the year 2009-2010,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the Government of
the working of the National Institute for Micro, Small and Medium Enterprises
(formerly National Institute of Small Industry Extension Training), Hyderabad,
for the year 2009-2010.

(Placed in Library, See No. LT 3431/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons for

not laying the Annual Report and Audited Accounts of the Indian Institute of
Entrepreneurship, Guwahati, for the years 2007-2008 and 2008-2009 within the
stipulated period of nine months after the close of the respective accounting years.
(Placed in Library, See No. LT 3432/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Sir, I beg to lay on the Table:-
(1) A copy of the Registration of Foreigners (Amendment) Rules, 2010 (Hind1
and English versions) published in Notification No. G.S.R. 780(E) in Gazette of
India dated 25™ September, 2010, under sub-section (2) of Section 3 of the
Registration of Foreigners Act, 1939.
(Placed in Library, See No. LT 3433/15/10)
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(2) A copy of the Order No. F. No. 12030/261/2009-F.VI (Hindi and English
versions) dated 22" September, 2010, stipulating that all the provisions of the
Foreigners Act, 1946 and any order made thereunder shall not apply to Ms. Shazia
Zareen, Bangladeshi national, and her daughter Ms. Shazia Zareen are, therefore,
exempted from deportation proceedings under Section 3A of the Foreigners Act,
1946.

(Placed in Library, See No. LT 3434/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
AJAY MAKEN): Sir, I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 141 of the Border Security Force Act, 1968:-
(1) The Border Security Force Group ‘A’ (General Duty Officers)
Recruitment Rules, 2010 published in Notification No. G.S.R.
672(E) in Gazette of India dated 1 1" August, 2010.
(i1)  The Border Security Force, Constable (Tradesman) Group ‘C’ Posts,
Recruitment Rules, 2010 published in Notification No. G.S.R. 131 in
Gazette of India dated 3™ August, 2010.
(i11) The Border Security Force, Motor Transport Workshops, Inspector
(Technical) Recruitment Rules, 2010 published in Notification No.
G.S.R. 136 in Gazette of India dated 11™ August, 2010.

(Placed in Library, See No. LT 3435/15/10)
(2) A copy of the Central Reserve Police Force Group ‘C’ (General
Duty/Technical/Tradesmen) Cadre Recruitment Rules, 2010 (Hindi and English
versions) published in Notification No. G.S.R. 614(E) in Gazette of India dated
22™ July, 2010 under sub-section (3) of Section 18 of the Central Reserved Police
Force Act, 1949.

(Placed in Library, See No. LT 3436/15/10)
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(3) A copy each of the following Notifications (Hindi and English versions)

under Article 309 of the Constitution:-

(1)

(i)

(iii)

The Sashastra Seema Bal (Mountaineering Service) Group ‘C’ Posts

Recruitment Rules, 2010 published in Notification No. G.S.R.

666(E) in Gazette of India dated 11™ August, 2010.

The Sashastra Seema Bal, Publicity Units Staff Group ‘A’

Recruitment Rules, 2010 published in Notification No. G.S.R. 736(E)
in Gazette of India dated 8" September, 2010.

The Sashastra Seema Bal Group ‘C’ (Upper Division Clerk,

Stenographer and Lower Division Clerk) Posts Recruitment Rules,

2010 published in Notification No. G.S.R. 698(E) in Gazette of India

dated 23™ August, 2010.

(Placed in Library, See No. LT 3437/15/10)

(4) A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 155 of the Sashastra Seema Bal Act, 2007:-

(1)

(i)

The Sashastra Seema Bal Group ‘B’ [Combatised (non-Gazetted)
Motor Transport and Mechanic Cadre] Posts Recruitment Rules,
2010 published in Notification No. G.S.R. 748(E) in Gazette of India
dated 10™ September, 2010.
The Sashastra Seema Bal Assistant Commandant Group ‘A’
(General Duty) Combatised Post Recruitment Rules, 2010 published
in Notification No. G.S.R. 703(E) in Gazette of India dated 25"
August, 2010.

(Placed in Library, See No. LT 3438/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I beg to lay on the

Table:-
(D

(2)

3)

(i)

(i)

(iii)

(i)

(iii)

A copy of the Annual Report (Hindi and English versions) of the National
Cooperative Development Corporation, New Delhi, for the year 2009-2010.
A copy of the Annual Accounts (Hindi and English versions) of the National
Cooperative Development Corporation, New Delhi, for the year 2009-2010,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of the
working of the National Cooperative Development Corporation, New Delhi, for
the year 2009-2010.

(Placed in Library, See No. LT 3439/15/10)

A copy of the Annual Report (Hindi and English versions) of the National
Institute of Agricultural Extension Management, Hyderabad, for the year 2009-
2010.
A copy of the Annual Accounts (Hindi and English versions) of the National
Institute of Agricultural Extension Management, Hyderabad, for the year 2009-
2010, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of the
working of the National Institute of Agricultural Extension Management,
Hyderabad, for the year 2009-2010.

(Placed in Library, See No. LT 3440/15/10)

A copy of the Annual Report (Hindi and English versions) of the All India
Federation of Co-operative Spinning Mills Limited, Mumbai, for the year 2009-
2010, alongwith Audited Accounts.
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A copy of the Review (Hindi and English versions) by the Government of the
working of the All India Federation of Co-operative Spinning Mills Limited,
Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3441/15/10)

A copy of the Annual Report (Hindi and English versions) of the M/s i-Land
Informatics Limited, Kolkata, for the year 2008-2009, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the Government of the
working of the M/s i-Land Informatics Limited, Kolkata, for the year 2008-
2009.

(Placed in Library, See No. LT 3442/15/10)

A copy of the Annual Report (Hindi and English versions) of the Federation of
Indian Chamber of Commerce and Industries, New Delhi, for the year 2008-
2009, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of the
working of the Federation of Indian Chamber of Commerce and Industries, New
Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 3443/15/10)

(6) A copy each of the following Notifications (Hindi and English versions)

under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-

(1)

(ii)

The Fertiliser (Control) Fifth Amendment Order, 2010 published in
Notification No. S.0. 2024(E) in Gazette of India dated 17™ August,
2010.

The Fertiliser Control (Fourth Amendment) Order, 2010 published
in Notification No. S.O. 1945(E) in Gazette of India dated 10"
August, 2010.
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(iii) S.0. 2363(E) published in Gazette of India dated 30™ September,
2010, notifying the specification of four customized fertilizer,
mentioned therein.
(7)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (i1) of (6) above.

(Placed in Library, See No. LT 3444/15/10)

(8) A copy of the Plant Quarantine (Regulation of Import into India) (Fifth
Amendment), Order, 2010 (Hindi and English versions) published in Notification
No. S.0. 2711(E) in Gazette of India dated 4™ November, 2010 under Section 4(d)
of the Destructive Insects and Pests Act, 1914.
(Placed in Library, See No. LT 3445/15/10)
(9) (i) A copy of the Annual Report (Hindi and English versions) of the National
Labour Cooperatives Federation of India Limited, New Delhi, for the year
2009-2010, alongwith Audited Accounts.
(1) A copy of the Review (Hindi and English versions) by the Government of the
working of the National Labour Cooperatives Federation of India Limited, New
Delhi, for the year 2009-2010.
(Placed in Library, See No. LT 3446/15/10)
(10) (i) A copy of the Annual Report (Hindi and English versions) of the National
Federation of Urban Co-operative Banks and Credit Societies Limited, New
Delhi, for the year 2009-2010.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the National
Federation of Urban Co-operative Banks and Credit Societies Limited, New

Delhi, for the year 2009-2010, together with Audit Report thereon.
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(ii1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the National Federation of Urban Co-operative Banks and Credit
Societies Limited, New Delhi, for the year 2009-2010.
(Placed in Library, See No. LT 3447/15/10)
(11) (1) A copy of the Annual Report (Hindi and English versions) of the National
Cooperative Union of India, New Delhi, for the year 2009-2010.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the National
Cooperative Union of India, New Delhi, for the year 2009-2010, together with
Audit Report thereon.
(111)) A copy of the Review (Hindi and English versions) by the Government of the
working of the National Cooperative Union of India, New Delhi, for the year
2009-2010.
(Placed in Library, See No. LT 3448/15/10)
(12) A copy of the Protection of Plant Varieties and Farmers’ Rights (Second
Amendment) Rules, 2009 (Hindi and English versions) published in Notification
No. G.S.R. 783(E) in Gazette of India dated 27" October, 2009 under Section 97
of the Protection of Plant Varieties and Farmers’ Rights Act, 2001.
(13)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at item No. (12) above.

(Placed in Library, See No. LT 3449/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (KUNWAR R.P.N. SINGH): Sir, I, on behalf of Shri
Mahadev S Khandela, beg to lay on the Table a copy of the Central Motor
Vehicles (Fourth Amendment) Rules, 2010 (Hindi and English versions) published
in Notification No. G.S.R. 708(E) in Gazette of India dated 30" August, 2010
under sub-section (4) of Section 212 of the Motor Vehicles Act, 1988.

(Placed in Library, See No. LT 3450/15/10)



30.11.2010 18

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (KUNWAR R.P.N. SINGH): Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-section (1)
of Section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Indian Road Construction
Corporation Limited, New Delhi, for the year 2009-2010.

(i1)) Annual Report of the Indian Road Construction Corporation Limited, New
Delhi, for the year 2009-2010, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3451/15/10)
(2) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956:-

(1) S.0. 2103(E) published in Gazette of India dated the 30™ August,

2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. NE-II (Eastern
Peripheral Expressway) in the State of Haryana.

(ii)  S.O.2224(E) published in Gazette of India dated the 10" September,

2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

(iii) S.0.2317(E) published in Gazette of India dated the 17" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

(iv)  S.O. 2681(E) published in Gazette of India dated the 28" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.
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S.0. 1869(E) published in Gazette of India dated the 30" July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 10 (Bahadurgarh-Rohtak
Section) in the State of Haryana.

S.0. 2125(E) and S.O. 2126(E) published in Gazette of India dated
the 31" August, 2010, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 10 (Bahadurgarh-Rohtak Section) in the State
of Haryana.

S.0. 2223(E) published in Gazette of India dated the 10" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

S.0. 2128(E) published in Gazette of India dated the 31% August,
2010, making certain amendments in the Notification No. S.O.
1713(E) dated 13" July, 2009.

S.0. 1474(E) published in Gazette of India dated the 18" June, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 75 (Jhansi-Khajuraho
Section) in the State of Madhya Pradesh.

S.0. 1599(E) published in Gazette of India dated the 6™ July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 69 (Betul-Pandhurna
Section) in the State of Madhya Pradesh.

S.0. 1710(E) published in Gazette of India dated the 19" July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 69 (Betul-Pandhurna
Section) in the State of Madhya Pradesh.
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S.0. 2011(E), S.0. 2013(E) and S.O. 2019(E) published in Gazette
of India dated the 17" August, 2010, regarding acquisition of land
for building, maintenance, management and operation of different
stretches of National Highway No. 12 (Bareilly-Bhopal Section) in
the State of Madhya Pradesh.

S.0. 2080(E) published in Gazette of India dated the 26" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 12 (Jabalpur-
Rajmarg Crossing Section) in the State of Madhya Pradesh.

S.0. 1815(E) published in Gazette of India dated the 23™ July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 69 (Betul-Pandhurna
Section) in the State of Madhya Pradesh.

S.0. 2045(E) published in Gazette of India dated the 20" August,
2010, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 79 in the State of Rajasthan,
alongwith delay statement.

S.0. 2190(E) published in Gazette of India dated the 8" September,
2010, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 64 in the State of Punjab.

S.0. 2554(E) published in Gazette of India dated the 13" October,
2010, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and

operation of National Highway No. 200 in the State of Chhattisgarh.

(xviii) S.0. 1939(E) published in Gazette of India dated the 9™ August,

2010, entrusting stretches, mentioned therein, of National Highway

Nos. 78 & 86 to the National Highways Authority of India.
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S.0. 1940(E) published in Gazette of India dated the 9™ August,
2010, making certain amendments in the Notification No. S.O.
1096(E) dated 9™ August, 2005.

S.0. 1937(E) published in Gazette of India dated the 9t August,
2010, entrusting the stretches, mentioned therein, of National
Highway Nos. 40 & 44 to the National Highways Authority of India.
S.0. 1938(E) published in Gazette of India dated the 9™ August,
2010, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 2188(E) published in Gazette of India dated the 7™ September,
2010, rescinding the Notification No. S.O. 13(E) dated 3™ January,
2002.

(xxiii) S.0. 2189(E) published in Gazette of India dated the 7™ September,

2010, making certain amendments in the Notification No. S.O.

1096(E) dated 4™ August, 2005.

(xxiv) S.0. 1695(E) published in Gazette of India dated the 19" July, 2010,

(xxv)

making certain amendments in the Notification No. S.O. 753(E)
dated 5™ April, 2010.

S.0. 2237(E) published in Gazette of India dated the 13" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. NH-26(B) in
the State of Madhya Pradesh.

(xxvi) S.0. 2235(E) published in Gazette of India dated the 13" September,

2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 69(A)
(Chhindwara to Chhindwara/Seoni District Border) in the State of
Madhya Pradesh.

(xxvii)S.0. 2236(E) published in Gazette of India dated the 30" September,

2010, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 69(A)
[Imlikhera Junction to proposed Bypass Junction on east side
Section] in the State of Madhya Pradesh.

(xxviii) S.0. 2377(E) published in Gazette of India dated the 30™
September, 2010, authorising the Officers, mentioned therein, as the
competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 69
(Obedullaganj-Betul Section) in the State of Madhya Pradesh.

(xxix) S.0. 2379(E) published in Gazette of India dated the 30" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3 (Design
Chainage) in the State of Madhya Pradesh.

(xxx) S.0. 2541(E) published in Gazette of India dated the 12™ October,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 59 (Indore-
MP/Gujarat Border Section) in the State of Madhya Pradesh.

(xxxi) S.0O. 1812(E) published in Gazette of India dated the 23™ July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 3 (Khalghat-
M.P./Maharashtra Border Section) in the State of Madhya Pradesh.

(xxxii)S.0. 1917(E) published in Gazette of India dated the 5™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3 (Khalghat-
M.P./Maharashtra Border Section) in the State of Madhya Pradesh.

(xxxiii) S.0. 1952(E) published in Gazette of India dated the 11"
August, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 7

in the State of Madhya Pradesh.
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(xxx1v) S.0. 1960(E) published in Gazette of India dated the 11"
August, 2010, making certain amendments in the Notification No.
S.0. 321(E) dated 30" January, 2010.

(xxxv)S.0. 1964(E) published in Gazette of India dated the 11™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 12 (Rajmarg
Crossing-Bareli Section) in the State of Madhya Pradesh.

(xxxv1) S.0. 2073(E) published in Gazette of India dated the 26™
August, 2010, containing corrigendum to the Notification No. S.O.
1384(E) (in Hindi version only) dated 10" June, 2010.

(xxxvii) S.0. 2075(E) published in Gazette of India dated the 26™
August, 2010, making certain amendments in the Notification No.
S.0. 1474(E) dated 18" June, 2010.

(xxxviii) S.0. 2105(E) published in Gazette of India dated the 30"
August, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 3
(Dewas-Indore Section) in the State of Madhya Pradesh.

(xxxix) S.0. 2109(E) published in Gazette of India dated the 30™
August, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
12 (Raymarg Chauraha-Bareli Section) in the State of Madhya
Pradesh.

(xI)  S.0.2371(E) published in Gazette of India dated the 30" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 205 (Tiruttani-
Chennai Section) in the State of Tamil Nadu.

(xli) S.0. 1955(E) published in Gazette of India dated the 11™ August,

2010, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 7 (Athipalli-
Krishnagiri Section) in the State of Tamil Nadu.

(xlii) S.0. 1950(E) published in Gazette of India dated the 11™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 46
(Krishnagiri-Ranipet Section) in the State of Tamil Nadu.

(xliii) S.0. 2054(E) published in Gazette of India dated the 23" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 47
(Chengapalli-Walayar Section) in the State of Tamil Nadu.

(xliv) S.0.2218(E) published in Gazette of India dated the 10" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

(xlv) S.0. 2264(E) published in Gazette of India dated the 14" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67
(Nagapattinam-Thanjavur Section) in the State of Tamil Nadu.

(xlvi) S.O. 1963(E) published in Gazette of India dated the 11™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 47
(Chengapalli-Walayar Section) in the State of Tamil Nadu.

(xlvii) S.0. 1915(E) published in Gazette of India dated the 5™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45 (Extn.)
(Dindigul-Theni and Kumuli Section) in the State of Tamil Nadu.

(xlviii) S.0. 1958(E) published in Gazette of India dated the 11"
August, 2010, regarding acquisition of land for building,
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maintenance, management and operation of National Highway No.
47 (Chengapalli-Walayar Section) in the State of Tamil Nadu.

S.0. 2107(E) published in Gazette of India dated the 30" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45 (Trichy-
Dindigul Section) in the State of Tamil Nadu.

S.0. 2375(E) published in Gazette of India dated the 30" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 47
(Chengapalli-Walayar Section) in the State of Tamil Nadu.

S.0. 2386(E) published in Gazette of India dated the 30™ September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 in the State
of Tamil Nadu.

S.0. 1916(E) published in Gazette of India dated the 5" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Talegaon-
Amravati Section) in the State of Maharashtra.

S.0. 1956(E) published in Gazette of India dated the 11" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Bhandara-
Nagpur Section) in the State of Maharashtra.

S.0. 2074(E) published in Gazette of India dated the 26™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 9 (Pune-
Solapur Section) in the State of Maharashtra.

S.0. 2072(E) published in Gazette of India dated the 26" August,

2010, regarding acquisition of land for building, maintenance,
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(lix)

(Ix)

(Ixi)

(Ixii)
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management and operation of National Highway No. 3 (Pimpalgaon-
Nashik-Gonde Section) in the State of Maharashtra.

S.0. 2110(E) published in Gazette of India dated the 30" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Achhad-
Dhekale Section) in the State of Maharashtra.

S.0. 2407(E) published in Gazette of India dated the 4™ QOctober,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3 (Vadape-
Gonde Section) in the State of Maharashtra.

S.O. 2106(E) published in Gazette of India dated the 30™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 17 (Panvel-
Indapur Section) in the State of Maharashtra.

S.0. 1981(E) published in Gazette of India dated the 12™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 9 (Pune-
Solapur Section) in the State of Maharashtra.

S.0. 1717(E) published in Gazette of India dated the 19" July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 5 (Chilakaluripet-
Vijayawada Section) in the State of Andhra Pradesh.

S.0. 1809(E) published in Gazette of India dated the 23™ July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 7 (Hyderabad-Bangalore
Section) in the State of Andhra Pradesh.

S.0O. 1825(E) and S.O. 1826(E) published in Gazette of India dated
the 27" July, 2010, regarding acquisition of land for building,

maintenance, management and operation of different stretches of
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National Highway No. 5 (Chilakaluripet-Rudrakota Section) in the
State of Andhra Pradesh.

S.0. 1830(E) published in Gazette of India dated the 27™ July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 7 (Hyderabad-Bangalore
Section) in the State of Andhra Pradesh.

S.0. 1868(E) published in Gazette of India dated the 30" July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 5 (Chilakaluripet-Rudra
Kota Section) in the State of Andhra Pradesh.

S.0. 1949(E) published in Gazette of India dated the 11™ August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Rudrakota-
Nellore Section) in the State of Andhra Pradesh.

S.0. 1957(E) published in Gazette of India dated the 11" August,
2010, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 5 in the State of Andhra
Pradesh.

(Ixvii) S.0. 2021(E) published in Gazette of India dated the 17" August,

2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Tatapudi-

Murikipudi Section) in the State of Andhra Pradesh.

(Ixviii) S.0. 2104(E) published in Gazette of India dated the 30™

(Ixix)

August, 2010, making certain amendments in the Notification No.
S.0. 1663(E) dated 8" July, 2009.
S.0. 2114(E) published in Gazette of India dated the 30™ August,

2010, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 5
(Chilakaluripet-Vijayawada Section) in the State of Andhra Pradesh.

(Ixx) S.0. 2130(E) published in Gazette of India dated the 31% August,
2010, containing corrigendum to the Notification No. S.O. 1062(E)
(in English version only) dated 13™ May, 2010.

(Ixxi) S.O.2312(E) published in Gazette of India dated the 17" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Hyderabad-
Bangalore Section) in the State of Andhra Pradesh.

(Ixxii) S.0O. 2326(E) and S.O. 2327(E) published in Gazette of India dated
the 22" September, 2010, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 9 (Vijayawada-Machilipatnam Section) in the
State of Andhra Pradesh.

(Ixxiii) S.0. 2374(E) published in Gazette of India dated the 30™
September, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
18 (Kadapa-Kurnool Section) in the State of Andhra Pradesh.

(Ixxiv)S.0. 2012(E) published in Gazette of India dated the 17" August,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Kamptee-
Kanhan Bypass to Nagpur-Hyderabad Section) in the State of
Maharashtra.

(Ixxv) S.0. 1709(E) published in Gazette of India dated the 19™ July, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 9 (Pune-Solapur Section) in
the State of Maharashtra.

(Ixxvi)S.O. 1828(E) published in Gazette of India dated the 27™ July, 2010,

regarding acquisition of land for building, maintenance, management
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and operation of National Highway No. 3 (Pimpalgaon-Nashik-
Gonde Section) in the State of Maharashtra.

(Ixxvit) S.0. 1827(E) published in Gazette of India dated the 27"
July, 2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 17 (Panvel-

Indapur Section) in the State of Maharashtra.

... (Interruptions)

(Placed in Library, See No. LT 3452/15/10)

12.01 hrs.

STANDING COMMITTEE ON SOCIAL JUSTICE AND
EMPOWERMENT
11™ Report

2 TR1 RE deW (ARR): Suee #wEley, “srggud SR/ fies vl & fory srEgh
A fwr o AmrTes = 3R SrfaTRar dde wmft |fufa &1 1139t gfades (= qan
ST HERRYT) IR BT g

... (Interruptions)
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12.1 Y% hrs.
STATEMENTS BY MINISTERS

(i) (a)Status of implementation of the recommendations contained in the 2"
and 4™ Reports of Standing Committee on Food Consumer Affairs and Public
Distribution on Demands for Grants (2009-10 and 2010-11, respectively),
pertaining to the Department of Food and Public Distribution, Ministry of
Consumer Affairs, Food and Public Distribution.
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I, on behalf of
Shri Sharad Pawar, beg to lay a statement on the status of implementation of the
recommendations contained in Second and Fourth Reports of Standing Committee
on Food, Consumer Affairs and Public Distribution, Department of Food and
Public Distribution in pursuance of Rule 389 of the Rules of Procedure and
Conduct of Business in the Lok Sabha (Eleventh Edition, issued by the hon.
Speaker, Lok Sabha vide Lok Sabha Bulletin-part II, dated 1* September, 2004).
The statement indicating the action taken/status of all the recommendations
contained in respect of the above Reports of the Standing Committee on Food,
Consumer Affairs and Public Distribution, Department of Food and Public
Distribution is annexed separately. It may please be noted that the Second Report
contained 28 recommendations out of which 24 recommendations have been
accepted. The Fourth Report contained 29 recommendations out of which 26
recommendations have been accepted. These recommendations of the Committee
have been examined carefully by the Ministry of Consumer Affairs, Food and
Public Distribution. The details of recommendations which have been
accepted/partially accepted/not accepted are laid on the Table.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT- 3453/15/10.
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12.1 % hrs.

(i) (b)Status of implementation of the recommendations contained in the 6™
Report of Standing Committee on Agriculture on Demands for Grants (2010-
11), pertaining to the Department of Agriculture and Cooperation, Ministry
of Agriculture.”

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I on behalf of Shri
Sharad Pawar, beg to lay a statement on the status of implementation of
recommendations contained in Sixth Report of Standing Committee on
Agriculture (2010-11) in pursuance of direction 73A of hon. Speaker issued vide
Bulletin-Part-II, dated September 01, 2004.

Sixth Report of the Standing Committee on Agriculture (15" Lok Sabha),
was presented to the Lok Sabha on 22.04.2010. This report relates to examination
of Demands for Grants of Ministry of Agriculture, Department of Agriculture and
Co-operation, for the year 2010-2011 and contained 18 recommendations. These
recommendations mainly pertain to issues like Action Plan for a Turnaround in
Agriculture sector, Allocation and Utilisation of funds, Rationalisation of system
of Planning, Monthly Expenditure Plan, Mid-term appraisal, Results Framework
Document, Investment in Agriculture, Allocation to North-Eastern States,
Extension of Green Revolution to Eastern Region, Support to State Extension
Programmes for Extension Reforms, Agri Clinics and Agri Business Centres,
Agriculture Census, soil health and fertility, Micro Irrigation, /NFSM, Pulses and
Oilseeds Villages, NAIS and Agriculture credit. Action Taken Statements on
recommendations/observations contained in Report of the Committee was sent to
Standing Committee on Agriculture on 16.07.2010.

Present status of implementation of 18 recommendations of the Committee

is indicated in Annexure to my Statement which is laid on the Table of the House.

* Laid on the Table and also placed in Library, See No. LT 3454/15/10.
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I would not like to take valuable time of the House to read contents of this
Annexure, which may be taken as read.

.... (Interruptions)

12.2 % hrs.

(ii)Status of implementation of the recommendations contained in the 145™
Report of Standing Committee on Home Affairs on Demands for Grants
(2010-11), pertaining to the Ministry of Development of North Eastern
Region. *

THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI B.K. HANDIQUE): Sir, I beg to lay a
statement regarding the status of implementation of the recommendations
contained in the 145™ Report of the Standing Committee on Home Affairs on
Demands for Grants (2010-11), pertaining to the Ministry of Development of
North Eastern Region.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 3455/15/10.
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12.03 hrs.

MATTERS UNDER RULE 377"

MR. DEPUTY-SPEAKER: The Matters under Rule 377 are treated as laid on the

Table of the House. Hon. Members may send slips to the Table immediately.

(i) Need to advertise ill-effects of tobacco usage through pictorial health
warnings

sit g4 a9 (AERWEES, $.9.): WRd WER R [BY Y e @4 R & AR aaq H
W H 15 Y W SR DI AMETG! DI W 35 e darg b1 fht 7 fhdt w0 H gan B
gl gNT BT ol STETE BT 48 Ufaed Td A @ et e &7 20 e 39 R @
TR Td1P BT AT BR V&l & JAF: IRA H HHIT 2.75 HAS Bl A6l ddid Dl AT

PR 8 Bl f[dwa A dargp JaT H GwHE W OURG QR W W B, I8 AT dd fawe wd
ERICERS

o} fdwg 3§ W 50 ARE AR B gAY dap HaT & SN W G Bl g,
R T 8-9 WG edfdk WA & B & SLAlL W 9% H AR dTel il # A T 40
iR Afdd gAY & BRU AR & a9HE H gHYE W OBH S § U YT, W, U
AT, e 3N W aTell &) e # Jagrn gfg a1 7 2l

ol fawg # a1 AT | B arell dHRAT AT gR1 AdrE QAT ST gHTEsiedt
AT 3T &1 g9 § WRBR Bl Bl A B qav]e a1 Aad D HUAT Dl TarRd R
arel fot g1 Iare R et & eRer g w9 9§ ar T8 uE R
B dlell 48, Tl U4 BHs b DR d I JHIRAT W ApAM B 7 WA AT B
AR oAl gRT IdTal &1 AU JAR SiHfed 3 Afderd fHar Sl

* Treated as laid on the Table.
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(ii) Need to send a Central team to assess the damage caused to crops due to
heavy and unseasonal rains in Kerala and extend financial relief to the
affected farmers

SHRI P.T. THOMAS (IDUKKI): I humbly invite the immediate attention of the
Government towards the adverse impact of heavy rain all over Kerala. Unseasonal
rain since last several days severely affected the farmers due to the loss of their
cultivation. Incessant rain has led to a steep rise in the water level in rivers. Rice
and other cultivations were badly affected and has caused the loss of crores of
rupees. The avalanches in my constituency has taken many innocent lives. In my
parliamentary Constituency the farmers have been distressed due to presence of an
insect grown heavily in the fields which has caused damage to rice and vegetable
cultivation. I request the Government to send a Central team to assess the situation

and extend immediate financial relief to the farmers.
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(iii) Need to set up separate police stations for registering cases of atrocities
against Dalits and increase the number of special courts for timely disposal of
their cases

Mt o= e g (aRrEat):  sforal @t IR GaRT T S99 W 81 I SI|ATER Y gl
DI Ab B oIy ABR & GRT 3Th H&H IO Y 2| Ffed Se-SToiia AR R
A RH-1989 H W wrag™ By Y, 4w Sfomi WR SIATAR DI °c18l dl b1 H A
e aw | s rfdfaw & a9y erered wnfid oxw &1 Y urag fea w3 R v
Al B @Ra TIfd § FaRa fean s wa | af arafdear § sl &) e | gfg @
W@ 2, I ® WR R f{ge & qmell § gig 81 & 8, IRy el | 9 afla gt
B AT Tl S & 2| el FATST BT @RI TR TgaT & oy I% mavad ¢ 5 g
gfeld R Bl a9 W afefdl & oy 3ol A Yferd el &l MY Bl S | T, 3778, 3R,
T faera TopTar &1 81 SR faRIY sreradl &) W § gfg @ 9 aifes gehedr @ A ATE
@ siex Sifom w0 @ [ &) foar SRl I8 grae o) fear S ey fh Rure &st 8 @
e dF 7N & oiR gdhad oifcm @ & [T @ S|

(iv) Need for proper maintenance and beautification of the tombs of Nawab
Shuja-ud-daulah (Gulab Bari) and ‘Bahu-Begum’ in Faizabad district, Uttar
Pradesh

3. e @it (hoEE): W 8 TS BOEE § e YOISEdl Bl HHERT (adrs))

JAT IG-I7TH BT AhaRI [RAed [THRT & T & offeh S E-I@d D Ui I & el

G ST <& 2l

g Ufoefie sURal § ®RRG HUAIRAl, ARl & Ufd o91fie ddd &R drd
TR BT a9 Wl 980 P9 2] SARGI Pl @A S AR W ALl @ U1 @1 Bl S
TAIERE T[ed B FH TRE B B BT @ I oft, 98 W I Bt fawarg & T8 <
gl

I & b Brg ARBR dchlcl SWEIT HR 39 SARGAT DI AT qAT A1 THR0]
BRI |
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(v) Need to exempt those medical students from screening test for registration
who acquired their medical degrees from foreign institutions recognized by
the Medical Council of India

SHRI CHARLES DIAS (NOMINATED): It is a widespread grievance that
majority of Medical Graduates who passed their degree from foreign medical
institutions are not given registration in our country as they cannot go through the
test conducted by the Medical Council of India. So much so that the pass rate is
only 10% therein. While the country is facing acute shortage of doctors especially
in rural areas and the Government of India is considering various means to remedy
this problem, the so-called ‘Screening Test’ has become a matter of concern. No
doubt, the efficiency and standard of the holders of medical degree who passed
from foreign universities have to be ascertained. But, it is a widespread grievance
that the ’Screening Test’ has become a tough act denying many eligible doctors
their Medical Registration.

The Government should consider granting exemption to doctors who
acquired their medical degree from foreign institutions recognized by the Medical
Council of India. The test has to be made more transparent and a syllabus has to be
published. Candidates appearing for the test have to be provided with the question
paper and the answer keys immediately after the test. Instead of conducting the
test at Delhi alone, it should be conducted at least at one centre in each State for

the convenience of candidates and make it more convincing, relevant and useful.
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(vi) Need for construction of cemented roads in the hilly areas of the country

sit dRvg weau (Rmem):  # anus A1em 3 WS URdgd Ud IoME #3786 & &7
ST ATEdT § 6 S¥1 H PR B WSd ¥ & HRY YR T8 Sl § AR SHD! AR Ud
QARMIOT 1R 3RAT WY @I Bl O o) H ORI 0 < $ TRl &F B RB ITDhN A
BT B gY Fded &A1 Aredr § b a8l srafiie aul vd 9l ahat & HRU yfqay
qSh dgd WRIE Bl & WS WG B W WEl Yeb AR dredl Bl U HH 8 Wl g, q8
S 3R I ge-Pe Ul 9gd SRl Bl 8, O BIRUl Al & @-IA1d R g Y BRAl
TSl 21 3ifd Soa-igid @d B & HRU GGEU W Holdl gl IR-9R 9$H M W AT
BY ¥ WY R AT <919 93T 2 S9falY WX 3MUE © fh SR # a9y W I uBret e |
e &1 qed g1 O | AU e B qed a1 § IRY H STET I Bl © qA1Y I
HOG! 3R EHdblel TP Tel DI AA BT @l W A 4 aRad | ot arfed gkl gl
31 AR SMUE © [ 9 39 Wy # oy Froi of SR uerst yawi & foy Wi 3 wse

Tq 3If® a7 T HRA|
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(vii) Need to include ‘Medara’ community of Karnataka in the list of
Scheduled Tribes

SHRI PRALHAD JOSHI (DHARWAD): ‘Medara’ is a community in Northern
parts of Karnataka which is socially and economically backward. This ‘Medara’ is
synonymous with the terms ‘Meda’ and ‘Medar’ which are already included as
Scheduled Tribe through a Central Government Notification. But the term
‘Medara’ is some how left out from the list of STs which is said to be due to
oversight. The Government of Karnataka has recommended to Government of
India to include ‘Medara’ in the ST list to do justice to the people of this
community who are deprived of this facility. It is reported that the Ministry of
Tribal Affairs had sought the comments from national Commission for SCs/STs
but the fact is that even Registrar General of India has also opined that the term
‘Medara’ is synonymous with Meda which is already notified as ST in Karnataka.
National Commission on STs is also reported to have given favourable comments.
I, therefore, urge upon the Central Government to include ‘Medara’ community in

the list of Scheduled Tribes and issue notification in this regard.



30.11.2010 39

(viii) Need to set up a new unit of Fertilizers Corporation of India Limited in
Gorakhpur, Uttar Pradesh

anft onfem i (MREUR): W B iR BRA Hifd T @I Ahadl H R IRB
fofires @ we@yul 4T B 2l AfhT THT & 1Y MYFDBIBROT & JwTg qAT TAT JaeT
T BF 9 oSl gha IR omel @l gl Wiy Iava A fotfics & TRER RId 318
B WA G 1969 H g M| Ush AER GESAT & HRU 10 A, 9 1990 P §H dF PR
& M &R 99 ¥ IT 3HE 98 T W 2] 39 [P WAF B 4% B ¥ YAl W IS; b
T R gR1 /R TST 91 HiY yHIfad B ¥ fhami @ R agaR g8 21 <9 & qh

TR §RT TREYR §Hd Qd1 IR US™ BI Sl Bl 59 IaRdb GIF DI oA Dl

I JIV-3Tel FHT § 39 BIIBIA & oRA A7 A1 o1 offhd Ig smearad 717

3MRATHT IR & I8 7| AUH SHfed H IRER (SR UG®)  H A7 Idd FAF oI
3aARD B

# AR gErEl S A IRY R g P gdl SR Uew © & g-aniIe Uesus @
R FHW AT Al ot R # gaR & o IREgR § 48 o9 Ide WF & WIF W A0
SERCINUE OISR TR
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(ix) Need to include Rajasthani language in the Eighth Schedule to the
Constitution of India

£ W g wai (F): IORAT A9 DI ARG DY Sl YA H A B Bl AN
aul { BT G 2| ORI G [T gRT A ISRATT AT DT AAGH B Sl gt H
T BT B foTU 28.08.2003 BT U Hhed UIRA fHam AT 7| IORAT WRBR gRT AT B

IR ASRATT HINT BT ATHS BT DT IRATd HOAT T AT| Ahleld I8 I9d JAT 1 91 39 |ag

H Sllch FHT H AT AT ATI I8C T U H W WTgA Rier AgHIT § S BT yraerT
2l A U B ATGHINT IAORAT 8, IR-GR AN H & 9eard |l 59 HINT Bl GfAgm Bl
aadl et H Wi el fhAr WA Bl VA H RIST ¢ USPDWUA DI YTl D BRI HqH B
3Madl STl H iR 2ifdd wrisil dI e d &g S AdHid AR B egerar § a9
2003 ¥ UdH AT &1 Mo fhar R o, 39 | 7 St Ruic a¥ 2004 # R &1 o,
i a1 a1 2 fe Rie A SR ISR & AT N &1 g6 @l 2| |ffy @
RUE @ WHR & GEfEa furn & o R 21 s9@ drace W ORIl WISt Bl
AT T8l S O B 2| IoRAE & BRISI Al IoRATT 9T dled 8, <o-faesr § &g
faeafaermerdl 3§ JISRATT UQls Sl o, ORI U Wg Ud RTWT 2500 aY YR WIS &l
g ISRAT bl RATAA & BrochroT Bi 9 9re 2|

R WRBR A R & [ BHRAST ISRATT Bl DIHT FHI A S dd A BT YT B
B e H ey Wfags Wengd a8y uiRd HRareR ISR WINT Dl Aredl gl H

At fear S|
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(x) Need to take measures for the revival of handloom & powerloom
industries in Eastern Uttar Pradesh and other parts of the country

3t ARe wrER (Sfern): <w W fREEl & 99 Ged 16T ATHSAR BRI gRI Bl T Bl
it BTt & H Ui gAdHNI gRT TN SR SRISE B 98 | M B T8 | gdf IR I
@ ARG, {9, dferdl, MR, IRV d TREYR Died IR TRA Rieh & & 98 ds
gl 57 el & drdl g Sl R R 9e 9§, $s ifedl | fU S-S st
e & A ¥ T 3MY & IS P4l IR Yo« & gAb]l bl AR AT gegd 2
SRR TR TR 3R @AY DI aols A .41 Sl 11dd dHR & =TT 9 5| TWBR gR-
T Arbe BRI Sude T BRIY M W gdi STR Je; B gADRI Dl I IdTE Bl
S Jou T8 Hd urarl $9@ Srerar 99§ T el 3R AR e I IR W) TS
g1 3l 7% B Wadll Dl e & qrar o faan 1 3R ORI Bl AT H R SRISTR
& Y £ 3MR T I I BISH] AT A1 AT &R W Reen garr g € a1 fFmior e
H Ay B WR g9 € SR et a8l Aoigdl Bl b T8l Add 8T 9 AR A Hoigd
FRA B oY TaRIT R 2

# e B qIH | WRBR D qHET BN D (¢ Ui AT AN BRaT g -
1. ARBR qhIA JHE A b1 & [ofQ IRy 37 Ibsl &1 =N Hx AR debi Bl
FERT Y fb gTa’i 1 3 Ufaed & &) I %01 U HRA |
2. dg BUsT Al Bl Y: 1] HaT S R dRISHIR Ae_1 Bl ISR e b |
3. TR 3R el AT IAE B AT TR Ul S mar S |
4. T qIOTR GIeT Iqde HRS A, A S AT Bl bl AT A |
5. gIPRI B JATHBAT, T G TRIE! DI Aebw & oy [ner fysm wHte ot Ruic &1
Seg W e @ AT SR SR ge]l |fed TRig g Bl 10 dfaed sRervr gifTad
fepar S|
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(xi) Need to open a Kendriya Vidyalaya in Bhadohi Parliamentary
Constituency, Uttar Pradesh

it IRET UIUsy (WaRt): WX Fates &3 (VerE)) SR U # Us ft dr faermey 78§
S AY §RT 44 W Ps aR A ¥ I8 d1d Pel TS g AAY A AQ1E [qbrg F41 S Bl
Al By fderery et AT &g AMd qR1 BRA dlel AHK DTS AT W A HADR
I A Y| AV 39D AN 9% S99 AT W BIs HRATE T8 dl T8 Safd ware! el &
3T BT dTel gedi B AU Ioolad A & oy o=y el & =g farea § S
TSdT B, O S TR &7 ATHAT HRAT g 2

3T MU SFRY & 6 d=ai & WS @ &9 # [ad gy warel o d =i
e e & $ur H|

(xii) Need to recarpet the roads constructed under Pradhan Mantri Gram
Sadak Yojana in Ujiarpur Parliamentary Constituency, Bihar after
completion of five years

S JFaRY ol (SRRERTR): WEOR - JgrHAl T F$h ISl 6 a8 SUa 3R
RTet 3§ Al o1 AT fFa 21 N A9ay &5 IR | A1 39 A6 & Sfdiid s asd
g B 397 ASHI B IE-WG B! RSN Tig ATl d@b FHTordhal Toikil W g

T WBHR I W A7 2 P Bg IRPR gV Iolls S & TETEA TH ASh AT

gR1 (AT Al &1 uie A1l a1g g:FET0 g ARBR gRT BRIAT SR |



30.11.2010 43

(xiii) Need to promote use of solar energy in the country

DR. RATNA DE (HOOGHLY): It has been revealed from scientific surveys that
large scale use of coal and carbon fossils like petroleum will increase the thickness
of air due to rise in pollutants destroying the Ozone level. To exhaust the total
stock of coal on earth, two to three hundreds years will be required when the earth
will be left with no such source of energy. According to the opinion of Experts,
Renewable Energy is the only option with alternate source of energy from solar
ray, sea tides and wind energy. If these sources are properly utilized, power crisis
can be overcome to a great extent. In order to combat the future energy challenge,
I request the Hon’ble Minister of New and Renewable Energy to promote use of
renewable energy by installing Solar Power Energy Devices in each Central
Government offices, Public Sector Undertakings, Government owned Hotels and
Guest Houses. In order to attract the common man towards renewable energy, the

people should be given subsidies on use of solar power plants, solar lamps etc.
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(xiv) Need to include more categories of jobs under Mahatma Gandhi
National Rural Employment Guarantee Scheme and provide regular work to
the people even during rains in Tamil Nadu

SHRI D. VENUGOPAL (TIRUVANNAMALALI): The Central Government has
implemented Mahatma Gandhi National Rural Employment Guarantee Scheme
throughout the country to help the depressed sections of the rural society
especially the economically backward people to earn livelihood by way of getting
employment during non-cultivation period. This scheme that guarantees a
minimum of hundred days of jobs, has been found to be widely extending the
intended benefits. Tamil Nadu is one of the leading states that are successfully
implementing this MGNREG scheme. But even in the Tamil Nadu, this
programme faces problems as it is difficult to provide jobs during incessant rains
and monsoon season. So, there is a need to consider and include alternative jobs
even from the construction industry that raises our infrastructure facilities.
MGNREGA provides for financial compensation as allowance during off season
when jobs can not be provided. Accordingly, Centre is expected to monitor closely
the ground reality and release funds in time. The recent incessant rains in Tamil
Nadu have reportedly come in the way of the needy in getting jobs. There is a
need to evolve ways and means to provide jobs continuously without a break to
the beneficiaries under MGNREGA overcoming shortcomings even during the
time when vagaries of weather and natural disasters affect the lives of people. 1
would like to point out that the hands of State Government would be strengthened
if proper certification and release of funds are made in time. Hence, 1 urge upon
the Prime Minister and the Union Rural Development Minister to consider this

plea and do the needful.
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(xv)Need to set up an industry in unused land of Badmal Ordnance Factory
at Bolangir, Orissa with a view to give employment to all the land oustees

SHRI KALIKESH NARAYAN SINGH DEO (BOLANGIR): The Badmal
Ordanance Factory set up at Bolangir in Orissa has caused the displacement of
1764 inhabitants. Of these, 1030 displaced persons were given A card status, and
have been successfully given employment. The remaining 634 persons — who are
B card holders, are still awaiting employment. Over the period of time, the factory
has been producing material with average annual turnover of Rs 300 crore, which
is far below of its targeted annual turnover of Rs. 1000 Crore. Therefore, the
factory is unable to absorb the rest of the displaced inhabitants. Of the 13000 acres
of land acquired by the Defence Ministry for Badmal Ordnance Factory about
9200 acres only has been utilized. The remaining 3800 acres of land has been
lying vacant since the establishment of factory. The said piece of land enjoys an
abundant supply of water and electricity, and is conducive for the setting up of an
industry. The new industry will help in the absorption of the remaining 634 B card
holders, while creating more avenues and scope for development for the people of
the severely backward KBK area.

[ urge upon the Ministry to take immediate action in this regard.
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(xvi) Need to provide adequate Central medical assistance to the children
affected by viral diseases, Dengue, Malaria, Jaundice and Chikungunya in
Marathawada and Parbhani regions of Maharashtra

SHRI GANESHRAO NAGORAO DUDHGAONKAR (PARBHANI): I would
like to draw the attention of the Central Government towards the deteriorating
health condition of the people in Parbhani and Marathwada region of my State.

The school children are the worst affected. They are suffering from viral
diseases, Dengue, Malaria, Jaundice and Chikungunya. The medicines are not
available. Medical assistance is urgently required for their treatment. The fear and
helplessness haunts the minds of people. The transportation system is affected as
the roads are damaged by heavy rains. There is only one civil hospital in the
district besides the Primary Health Centres. The shortages of beds, medicines and
health assistance is the real concern. People need assistance of the Central
Government to solve this serious problem. There are reports of death toll rising.

I, therefore, request the Central Government to provide urgent medical
assistance and take relief measures, supply medicines and provide necessary funds
for the purpose in Parbhani and Marathwada region in particular so that people can

get rid of diseases which are afflicting them.
... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again tomorrow
at 11 a.m.
12.04 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OE/ednesday, December 01, 2010/Agrahayana 10, 1932 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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